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IN THE CTRAL ADtENISTRAI'IVE TRI3UNAI 
CUTTACK 9E CH: CUTTACK. 

ORIGINAL APPLICATION NO.359 OF 1998 
200 2. 

SURYANARAYAN KALIA. 	
.... 	 APPLICANTS 

- 	 AT),; 
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S-_J 	 •'4•s c 
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VS 	
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1. 

VRS. 

OF INDIA & OTHERS. 	. .. 
	 RESPONDENTS. 

FOR INSTRUCTIONS 

tiether it be referred to the reporters or not-?\/,?,,,, 
2. 	ether it oe circulated to all the Benches of the 

Central Administrative Tribunal or not? No. 	'- 

(MNOzNJl MOHANTY) CE.- C~ia 	 MEMBER (JUDICIAL) 
- 0 245l: L 
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I 	 CITRAL ADMINISTRArIVE TRI3UNAL 

CUTTA( 3CH;WT iAX. 

ORIGINAL APPLICATION_NO.359 OF 1998. 
6OctOber2QO 2. 

CO R A M 

THE I-DNOURABLE MR. 3.N.SON, 	CHAI IRMANT  
AND 

THE iOURABL E MR. MANORANJAN MO}iANTY, MEMBER(J). 

SU RYANARAYAN KALI A, 
Aged about 27 years, 
s/o.murari Mohan Kalia, 
At/PO ;Raflgiam, 
Dist ;MayUrbhaflj. 

 

APPLICANT. 

By legal practitioner: IV1/S.K.K. swain, 
H. R.Nayak, 
3.13. Mohanty, 
P.N. MOhanty, 
Advocates. 

 

- 	 :VERSUS: 

Chief postmaster General ,Orissa,Bhubaneswar, 

Superintdent Of post Offices, Mayurbhanj 
Division, Baripada, Dist.Mayurbhanj_l. 

l0ymeflt Exchange(nistrict), 
District nployment Exchange Officer, 
Mayurbhanj ,Sari pada_1. 

RESPONDEN.rS. 

By legal practitioner(for RespOndents 1 & 2) ;Mr.A,K.BOse, 
sr.Standing Counsel. 

(for ReSOndent No.3.) :Mr.K.c.MOhanty, 
Government Advocate 
for State of OISSa. 
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ORDER 

NR.MANORANJAN NOHANTY, MBBER(JUDICIAL): 

In order to filled up the post of EKtra Departmental 

Branch Postmaster of Rangiam Branch Post Office under 

Nalaaja Sub Post Officethe Respondents notified the 

vacancy to Mayurhanj District lbployment 	chane ( at 

Baripada) requiring it to sponsor names of candidates for 

the post in question (in letter dated 10.06,1998) and,in 

response thereto, the District Fnployrnent Ecchange 

(Mayurbhanj) Baripada sent a list of 40(forty) candidates 

on 24.06.1998 under Annexure-R/1. All the candidates 

whose names were sent by the District Ernployment Dcchange 

'V 	(Mayurbhanj) were given opportunities (vide letter dated 

03.07.1998 of Respondent No.2) to apply (in the prescribed 

r form giving details along with the required doctrnents) 

for the post in question on or before 24.07.1998. Pursuant 

to the said letter of the Superintendent of Post Offices, 

only 12 candidates had applied for the post in the proforrna 

along with documents. However, while the process was 

goingor(for selection to the said post of E.D.B.P.M., 

Rangiarn Branch Post Office) the applicant filed the 

present Original Application for a direction to Respondents 

to consider his case for the post (pursuant to his 

application dated 07.07.1998; which he had made directly 

to the Respondents) as his name was not sponsored by the 

flnployrnent 	change; because it was apprehended by the 

Applicant that his name may not be considered by the 

Respondents for the post in question. In the said premises, 

the Applicant, in this Original Application under Section 
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19 of the Administrative Tribunals Act, 1985, has prayed 

for the following reliefs :- 

2. 

necessary direction be made to the 
Respondents to allow the Applicant to 
participate in the selection process 
meant for Branch Postmaster post and 
he may be allowed to appear at the 
interview scheduled to be held on 
21.07.1998; 

any other order/orders,direction/ 
directions be issued so as to give 
complete relief to the applicant. 

Respondents have filed their counter inter alia 

stating therein that since the name of the Applicant had 

not been sponsored by the EMployment EKchanqe, his case 

could not be considered for the post in question. It has 

been averred by the Respondents that the assertion of 

the Applicant that he is a permanent resident of the 

post-villaqe is no more available to be insisted upon in 

view of the amendment to the As(conduct and Service) 

Rules, 1964 on 06.12.1993 under Annexure-R/3. The 

Respondents have, however, relied upon the decision of 

this Bench(rendered in O.A. No.555/95) wherein this 

Tribunal, while dealing with a similar matter, rejected 

the plea of the Applicant in the said case for beine 

considered for the post without his name being sponsored 

by the flrtployment Echan'e. In that view of the matter, 

the Respondents have opposed the prazer of the Applicant. 

The learned counsel for the Applicant, in support of 

his sdrnission, has relied upon the decision of the 

Hon 'ble Supreme Court in the case of Dcise Superintendent 

Malakpatnam Krishna District, Andi-ira Pradesh vs. K.B.N. 

Bisweshwara Rao and Ors. reported in Vol. 113, 1996(3) 
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SLR 649 andstted that even if the names of the Applicant 

had not been sponsored by the District BnployTnent Ecchange, 

he has a right to he considered for the post of EDBPM, 

Rangiarn Branch Post Office in pursuance of his application 

made to the Respondents directly. 

3. 	Having heard the learned counsel for the both sides, 

we have looked into the concerned file (dealing with the 

selection and appointment for the post of ED3PM of Rangiam 

Branch Post Office) produced by the learned Senior Standing 

counsel for the Union of India appearing for the Respondents 

(Mr.A.K.Bose) at the time of hearing. on perusal of the 

file, it revealed that the Applicant had passed the H.S.C. 

amination in compartmentalwhereas the selected candidate 

(Basanti Sethi) had passed H.S.C. Examination in one chance. 

At the direction of this Bench, the concerned file was 

also shown to Mr,Swain, the learned counsel appearing for 

the Applicant, in the court: who had also fairly agreed 

to the proposition that he who passed H.S.C. Examination 

in 1st chance is to be adjudged better than the candidate 

who passed the said examination in more than one chance/ 

cornpartmentally. Extra Departmental Agents (Conduct and 

Service) Rules, 1964, provide that the final selection is 

hased on merit of the candidates based on the results of 

of the H.S.C. Eamination. It is also clear that the 

selected candidate not only secured the highest marks in 

the H.S.C. Examination among the other candidates, who were 

in the fray of selection (including the Applicant) but also 

fulfilled all the criterion for lb eing selected for the 

post in question. Since the learned counsel for the Applicant, 
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after perusinT the concerned file )  has expressed his 

satisfaction that on merit, the Applicant has no case 
ty 

andAhe could not,selected for the post in question, 

it is needless for us to deal with the case of K.B.N. 

Viseshwara Rao (Supra) relied upon lay the learned 

counsel for the Applicant. Wefurther, would like to 

add here that the assertion of the Applicant that he 

was not called for the interview is far from the Rules. 

There is no rule for calling or conductinq the interview 

in respect of LD.Aents. As observed earlier, the 

selection is based only on the materials placed on record 

fulfillinq all conditions and not ley any interview and, 

therefore, the question of callina him to the interview 

-. 	 did not arise. In the aforesaid view of the ntter, we 

find no illegality in the process of selection and 

appointment to the post of nsr, Ranqiam Branch Post 

Office. Hence this Original Application is dismissed, 

but, however, there shall ILe no order as to costs. 

(M?NORANJAN MOHANTY) 
VI CEHzI PJAN 	 M111BER (JUDIciAL) 
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